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IN THE NATIONAL GREEN TRlBlill\;AL
PRINCIPAL BENCH, NEW Dlglg F 2024
ORIGINAL APPLICATION NO. 1285 o

IN THE MATTER OF:
...APPLICANT
Smt. Neelam and others
VERSUS
ENT
State of U.P. and others ...RESPOND
INDEX
S.No Page No.
1 REPLY ON BEHALF OF THE DISTRICT MAGISTRATE,
JHANSI UTTAR PRADESH IN COMPLAINCE TO THE 2.6
ORDER DATED 13.11.2024 ALONG WITH SUPPORTING
AFFIDAVIT.
2 Annexure 1
Copy of a report dated 04.03.2025 7-8
3 Annexure 2
Copy of a Letter dated 19.02.2025 o]

THROUGH

Date: 04/07/2025

Place: New Delhj \g’\\ Qw\j{}

PRIYANKA'SWAM]

ADVOCATE
Standing Counsel for SEIAA, SEAC, Up

F-13, GF, JANGPURA, NEW DELHI 110014
E-mail:advpriyankaswamj@gmail.com
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AL GREEN TRIBUNAL

H, NEW DELHI
C ON NO. 1285 of 2024

IN THE NATION

PRINCIPAL BEN
ORIGINAL APPLICATI

IN THE MATTER OF:
_.APPLICANT

Smt. Neelam and others

VERSUS
...RESPONDENT

State of U.P. and others
ANSI UTTAR

CT MAGISTRATE, JH
24 ALONG

REPLY ON BEHALF OF THE DISTRI
ORDER DATED 13.1 1.20

PRADESH IN COMPLAINCE TO THE

WITH SUPPORTING AFFIDAVIT.
has passed an Order dated

1. That the Hon’ble National Green Tribunal
n No. 1285/2024 Smt. Neelam

03.03.2025 in the matter of Original Applicatio
& Others vs. State of U.P. & Others. The Executive part of the order is as
follows-

4. Let the notice be issued to other respondents for filing their
n affidavit within four weeks. If any

response by way of a

respondent directly files the reply without routing it through his

e, then the said respondent will remain virtually present to

advocat
e the

assist the Tribunal. The Applicant is directed to serv
respondents and file affidavit of service atleast one week before
the next date of hearing.

5. List on 05.03.2025.

2. That the present written submission is being filed by the District Magistrate,

Jhansi, solely to place on record the jurisdictional limitations in respect of the

land parcels mentioned in the Hon’ble Tribunal’s order dated 13.11.2024 in

O.A. No. 1285/2024 titled Smt. Neelam & Others vs. State of U.P. & Others.
It is most respectfully submitted that the lands bearing Gata Nos. 772, 773,
757, 756, and 755, all situated in Mauja Lahargird, fall within the notified

limits of the Municipal Corporation, Jhansi.

That a report dated 04.03.2025 has been duly submitted by the Tehsildar,
Jhansi, on the basis of available land records including current Khatauni

entries and historical 1359F Khasra details. It has been ascertained therein that

Y
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rs, are correctly 1
|dar has also clarified that these lands

ecorded as per the present
all aforementioned Gata numbe

g ies. Importantly, the Tehs!
e ’ ’ rently under the control and

o5 - cur
are classified as banjar (barren Jand),

rporation, jhansi. CopY of a report dated

management of the Municipal Co

3 . . Apnexure 1. .
: 04.03.2025 1s annexed herein as’/An ) received B 1hE Executive

0. 3257/Jhan.P./Municipal
nfirmed that Gata

4. That further, as per the official communicatio

Engineer, Jhansi Block, Betwa Canal, vide Letter N
X i ically co
Corporation dated 19.02.2025, it has been categorica y

i 7] ot fal
Nos. 755, 756, 757, 772, and 773 of Mauja Lahargird don "
portions of Gata No. 7

| within the

submergence arca of the canal system. Only minor

i of
: utside the scope€
are used for canal operations, and even those fall ©

is annexed
encroachment or illegal usage. Copy of a Letter dated 19.02.2025 15

herein as Annexure 2.

5. That in view of the above factual clarifications, 1t 15 respectfully submitte

that the lands in question do not fall under the direct administrative control or
ownership of the office of the District Magistrate, Jhansi. Instead, the
management, monitoring, and protection of the said land parcels——including
prevention of encroachment or illegal utilization—squarely lies within the

domain of the Municipal Corporation, Jhansi.

6. That the role of the revenue authorities in the present matter has been limited
to the verification of land records and providing historical revenue entries,
which have duly been undertaken. There exists no executive or administrative
jurisdiction with the office of the District Magistrate over the maintenance,
regulation, or usage of the aforesaid barren lands falling within municipal
limits.

7. That it is respectfully submitted that the subject lands situated in Mauja
Lahargird, including Gata Nos. 772, 773, 757, 756, and 755, fall entirely
within the territorial and administrative jurisdiction of the Municipal
Corporation, Jhansi, which is already a party to the present proceedings. All
matters concerning the management, protection, classification, and any
alleged encroachment or environmental violations pertaining to these lands

are the responsibility of the said Municipal Corporation, and do not fall under
the domain or control of the office of the District Magistrate, Jhansi.

8. That the undersigned respectfully submits that the present clarification has
been placed before this Hon’ble Tribunal in good faith and in compliance with

the directions issued. The answering respondent—District Magistrate,
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Jhansi—remains committed tO assisting this Hon’ble Tribunal in the matter

and is fully prepared to comply with and abide by any further directions that

may be passed in the interest of justice and environmental protection.

THROUGH

Date: 04/07/2025 /\7 \ O,XO/ -
‘5\)(

Place: New Delhi
PRIYANKA SWAMI
ADVOCATE
Standing Counsel for SEIAA, SEAC, uP
F-13, GF, JANGPURA, NEW DELHI 1 10014

E-mail :advpriyankaswami@gmall.com
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IN THE NATIONAL GREEllj JSIEBIIJ‘:AL
PRINCIPAL BENCH. T (0. 1285 of 2024
ORIGINAL APPLICATION NO-

IN THE MATTER OF:

APPLICANT
Smt. Neelamand others ...APP

VERSUS
...RESPONDENT
State of U.P. and others

Affidavit

hsildar Jhansi
1, Vivek kumar , aged about 35 year, is presently posted as Te

Tehsildar S22

] . sh do hereby
having an office at Tehsil Jhansi Presently at Jhansi Uttar Prade
solemnly affirm and state as under:

1. Thatl am posted as stated above and well conversant with the facts of the

present case and as such competent to swear this affidavit on behalf of

; \ \ District Magistrate, Jhansi before this Tribunal.
1' 3 2. That the accompanying Reply has been drafted by our counsel upon the
\:’}’:,\\k official records.

3. That the contents of the accompanying Reply are true and correct and the

Knowledge has been derived from official records and nothing material has
been concealed therefrom.

DEPONENT

VERIFICATION
‘ 6 \ 3 /}ca,s
. o Verified at

i o tui

s on this day of July 2025. The contents of my
afgda‘wﬁ“dr"mrrect to my knowledge and no part of it is false and nothing
- iU ’ m e

DEPONENT
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